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The Lok  Sabha re-assembled ajter 
tunch at Fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair]

STATEMENT  UNDER  DIRECTION 
lit RE. FOODQRAINS SUPPLIED 

TO KERALA

Shri Vasudevan Nair  (Peerroade): 
Sir, under Direction 115(1) by the 
Speaker, I seak to make a statement 
correcting the statement made by Shri 
Jagjivan Ram, Hon. Minister for Fbod, 
concerning monthly food supplies to 
Kerala.

I am quoting a portion of the state
ment made by the Minister on 22nd 
May, 1967 while replying to the debate 
on the adjournment motion. He has 
repeated the same in Rajya Sabha also.

“Shri Jagjivan Ham: In April, 
the shortfall had been quite size
able.  Instead of 70,000, it has 
been 53,00.

Shri  P.  Bamamnrthl:  41,000. 
That was what the Kerala Chief 
Minister told me the day before 
yesterday.

Shri Jagjiwan Bam: I am quite 
sure of my facts,  i am not going 
to take figures from my friend."

Subsequent to this statement by the 
Central Food Minister, the  Kerala 
Food Minister has sent a message to 
Shri A. K. Gopalan, M. P.  In that 
message, the April supply is shown as 
43,869 tonnes. 2 have attached a copy 
at the telegram to the Speaker. Hiere 
is a disparity of nearly 10,000 tonnes 
for April.

This statement at the Union Food 
Minister is a misleading one.  So, it 
has to be corrected.

3kl MUalw of Food aim Africnl- 
tnre (Shri Jagjiwan Bam):  I  have 
already stated that in April, the short
fall had been quite sizeable and thftt 
instead of 70,000 tonnes the supply 

UfiOO tonne*. The rood Cmpo- 
ntioit >o* India Handled all footfgnm* 
issued in Kerala whether morad tam

other surplus State* within the coun
try nr from imports w from their, 
local procurement. The Food Corpo
ration has confirmed that 83,000 tonnes 
of rice was issued through its depota 
lu the Ration Shops in Kerala during 
April 1967.  The  figure  of  43,869 
tonnes mentioned by the Kerala Re
venue Minister in the telegram quoted 
by the hon. Member presumbly relates 
to the actual receipts in the State out 
of the quantity of about 45,000 tonnes 
despatched from Andhra Pradesh and 
Madras or received through imports 
during April.

There has been no attempt on my 
part to mislead the House.  (Interrup
tions).

Shri N. Sreekantan Nair (Quilon): 
What ig this?  We do not understand
this.

Mr. Depnty-Speaker: No discussion 
now.

Some hon. Members rose—

Mr. Deputy-Speaker: Mr. Vasude- 
van Nair made a statement and the 
Minister has made  a statement In 
reply. There cannot be any discussion 
now.

Shri A. K.  Gopalan  (Kasergod): 
Generally, according to rules, it is cor
rect.  We do not disagree.  Bat we 
have seen what the rules are and hoiw 
the rules are followed.  The  Chief 
Minister and the Food Minister at 
Kerala have given some figures. The 
Food  Minister  here  also  gives  a 
figure.  There  is  difference  In 
those figures. This is what we are 
pointing out.  It is not only giving, 
an answer and saying, “this is what 
the Kerala Minister says, this is what 
i say, I am correct”.  There must b* 
some inquiry into it The Fbod Minis
ter says that his figure is correct. The 
Chief Minister and food Minister of 
Kerala have given their figure and they 
have written to Members «f Farlta* 
mnnt here.  It is not • question ti 
pototfoi out the role and MSttag tb»t 
th-t is the rule tad th*t we nspM* 
s«y anytlOijf.  If it U apt 
then whsi e)ae i» W  : .



Mr. Deputy-Spaaker: Will the hon. 
Member please resume his seat? I am 
not just pointing out the rules ot pro
cedure, but I am only saying that if 
lie is not satisBed with the reply, then 
there are other methods. He can put 
a question and purstie the matter, but 
it we continue like this, it would be 
very difficult.

Shri A. R. Oopalan: We are forced 
to continue this discussion.

Shri 5. M. Banerjee (Kanpur): I 
want to rise on a point of order . . .

Shri A. greedharan (Badagara): He 
must apologise to tbs House.

Shri E. K. Nayanar (Palghat): He 
should apologise to the House.

Shri Jyotirmoy Baiu (Diamond Har
bour): We have been misled all the 
time with wrong figures.

Shri E. K. Nayanar: Let  the hon. 
Minister say whether the figure fa cor
rect or not; if it is incorrect, let him 
apologise to the House.

Shrj A. Sreedharan:  Let him say
that his figure was incorrect. He car.- 
noi just make this statement and get 
away with it.

Shri E. K. Nayanar: Let him say 
whether the figure is correct or not, 
and if it is incorrect, ha should apo
logise.

Mr. Depsty-Speaker: He has given 
certain figures which he has ascer
tained to be correct; his agencies are 
there.  If the hon. Member wants to 
challenge those figures, he can cer
tainly request him to clarify the posi
tion.  Beyond that, what is possible 
in the circumstances? Could the hDn. 
Minister enlighten me on that?

Alt A. K. Gopaiaa: We have got 
this information that a ship that was 
going to Cochin with 10,000 tonnes . .

8kM JkgtiWBa Baas: If  the hon.
five me some time tor 

PHfeapt, there
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may be no necessity for any disecus-
sion.

Shri A. K. Gopalan: Before he clari
fies the position, I want him to answer 
this point also.  A ship laden  with
10,000 tonnes of rice had gone  to 
Cochin; out of that, 5,000 tonnes had 
been unloaded, and 8,000 tonnes had 
not been unloaded, and that ship then 
went to other places.  That is  what 
the Chief Minister and the Food Minis
ter of Kerala have said.  If they are 
wrong, then certainly the hon. Minis
ter can make an enquiry and punish 
them for saying that. But if the Food 
Minister here is wrong, then something 
must be done in that regard and there 
must be some inquiry about it.  We 
have been supplied with certain facts 
by the Food Minister and Chief Mini
ster of Kerala.  When we had askei 
them why they were saying like that, 
they told us that this was the posi
tion and that the ship had gone to 
other places after half the quantity 
had been unloaded.  It looks as if, 
therefore, that if a ship goes to Cochin 
with 10,000 tonnes, that goes into the 
account of Kerala. Is this the  way 
in which it should be done?

Mr. Depoty-Speaker:  Let the hon.
Minister have his say.

Shri Jagjiwan Bam: I was going to 
exp'aln why this  divergence  had 
arisen. There is no intention to with
hold anything from either the hon. 
Members of Kerala or from the whole 
House, because I have admitted that 
there has been a shortfall. The point 
is that we have been maintaining hen 
the figures of supply to Kerala, which 
the Food Corporation gives us,  and 
that is what has led to this difficulty.
I have no difficulty in admitting that.

Shri Vasndevaa Nair: Who is wrong?. 
Is the Food Corporation wrong?

Shri Jagjiwan Baa: The Food Cor
poration is wrong to this extent that 
what they are supplying includes not 
only what we have given from Andhra 
Pradesh or nay have procured in IH9
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country but also imported Irom abroad 
it may contain also certain quantities 
procured locally.  Therefore,  this 
difficulty has arisen.

Shri E. K. Nayanar: Let the  bon. 
Minuter accept that his figure is  in
correct.

Shri Jagjiwan Ram: As regards why 
this divergence in ligures has arisen, 
I have since gone into that.  What I 
said was the quantity supplied  tu 
Kerala.  Naturally, one will presume 
that the supply meant supply from 
outside Kerala.  The practice has been 
Vh®\ Cnrpwrttan has 'aea®
releasing  from  its  stock.  53,000 
tonnes is the quantity  moved from 
rice procured in Andhra  Pradesh, 
imported from outside and also relea
sed from the stock of the Food Cor
poration which they may have pro
cured local'y there.  I shall give the 
figures  presently.  Since  then  I 
have ascertained the positidn. That 
is the figure of supply, and  that is 
what we have been maintaing here. I 
have got the figures for the last year 
and also this year.

I shall give the quantities  which 
have actually moved into Kerala and 
that will remove the misunderstand
ing that has arisen.

In January, the total movement of 
rice wa« 68,300 tonnes.

Shri E. K. Nayanar: That is incor
rect.

Some hen. Members: Let us hear the 
hon. Minister fully.

Shri Jagjiwan Ram:  In February, 
it was 48,200 tonnes.  in  March, 
it  was  70,700  tonnes.  In  April, 
it was 45,200 tonnes.

Shri E. K. Nayanar: That if wrong. 
It was 43,8(0 tonnes.

Shri Jagjiwan lam: There are ac
cording to the figures that have been 
supplied to me. There is a difference 
there alio because according to them 
it is 48,860 tonnes.  I ihaO look into 
that  see why this divergence of

about a thousand tonnes has arisen.
I shall try to see why this divergence 
has arisen.

Shri Vagudevan Nair: That is  not 
the main divergence. The hon. Minis
ter made a statement that it was about
53.000 tonnes.  We challenged it at 
that very time.  Shri P. Ramamurti 
said that it was not 53,000 tonnes. And 
now the hon. Minister says that it was 
only 45,000 tonnes.  That means that 
his statement at first was incorrect.

Shri Jagjiwan Ram: 1 am saying that
53.000 tonnes is the quantity that has 
been supplied by the Food Corporation 
which functions on our behalf, and on 
the order of the Kerala Government' 
releases to the various ration shops and 
fair price shops. That has been  the 
misunderstanding.  The figure that I 
had quoted was the figure supplied 
by the Food Corporation which had 
bci-n doing this for the last , . .

Shri E. K. Nayanar: That is incorrect.

Shri Jagjiwan Ram:  There is no
intention 10 withhold information . . .

Shri A. Sreedharan: The main point 
is that th» hon. Minister had made an 
incorrect statement on the floor of the 
House. What was the actual quantity 
supplied?

Shri E. R. Nayanar:  That means
that the hon. Minister admits that he 
had made an incorrect, statement to 
the House.

Shri Jagjiwan Ram: I do not admit 
that.  I say that the figure that I 
have supplied is the quantity supplied 
by the Food Corporation to the Kerala 
ration shops and fair price shops and 
other places.

Shri A. 8reedhann: Will he verify 
K with the State Government?  Ha* 
he verified it, and if so, what is the 
reply given by the State Government?

Shri Jagjiwan lam: 1 am giving the 
figure that the  State  □overnQMnt 
thinks baa been received thara* ■*&» 
difference has ariaen becauaa  fjjw



quantity supplied and the quantity re
ceived from outside are different.  I 
shall give the quaitity received . . .

Shrl A. Breedharan: What was the 
reply from the State Government?

Shri Jagjiwan Ram:  This is the
figure that the State Government pre
sumably quotes; and if there is any 
divergence in this figure, I have said 
that I shall ascertain from the State 
Government why this divergence  of
2,000 or 3,000 tonnes has arisen.

So far as April is concerned, I have 
said that the figure is 45,000 tonnes, 
but according to them and according 
to the telegram, it is 43.869 tonnes. 
So, there is a slight difference  of 
about one thousand tonnes. We shall 
have to check up why this difference 
has arisen.

That was why J wanted to explain 
to the Members that there was no in
tention to withhold  any  informa
tion. because I have admitted already 
that there has been a shortfall.  The 
difficulty has arisen only because we 
have given the figure of supply made 
to Kerala........

Shri P. Ranfamurtl (Madurai): What 
about May?

Shri Jagjiwan Ram: ___from the
stock that is maintained in Kerala, 
either the imported foodgrains  or 
foodgrains procured in this country 
or procured locally in Kerala itself.

Shri P.  Ramamnrti:  What  about 
May? The hon. Minister had said that 
by the end of May, about 63,000 tonnes 
would have moved to Kerala.  That 
was the solemn promise that he had 
made.  We would like to know how 
much baa actually been moved  to 
Kerala so far?

Shri Jafjlwaa Bam: I have not got 
the up-to-date figure showing what 
Quantity has moved there up to this 
day.  I have not got the up-to-date 
.flfeaM about (bat
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Shri P. Kamamuitl: Would he  be 
surprised U I tell him that till  the 
24th of this month, as against 63,000 
tonnes, only 29.000 tonnes have been, 
moved?

Shri Jagjiwan Ram: I shall not be- 
surprised.

Shri A. K. Gopalan:  It is a very-
serious -matter.  I can understand his- 
saying that there was no time to en
quire. Before the day of the adjourn
ment motion also, I had sent a letter 
to the Food Minister giving all these 
figures.  I had got a letter from the- 
Kood Minister of Kerala where all the 
figures had been mentioned, and the 
April figures were also there.  I had 
sent a letter to ihe Food Minister here 
pointing out all those figures. When 
the hon. Minister here knew from the 
letter that 1 had written on the basis 
of the information supplied by  the 
Food Minister of Kerala, that there 
» fi' some difference  between  his 
figures and the figures given by the 
Kerala Food Minister, he should have 
enquired about it and found out why 
tin difference had arisen. On the day 
of the adjournment motion also, we 
had referred to it.  Then also, instead 
of going into the matter, the  hon. 
Minister said that we might have got 
the information from some other plaee, 
and it might not be correct.  This 
morning, the Chief Minister ot Kerala 
has given a press statement whereto 
also the figures are like this.  So, it 
is not a question whether there  is 
some discrepancy.  Why is it  that 
when we, Members of Parliament, 
get some information lrom our State, 
from the Minister, the Food Minister 
or the Chief Minister—and I wrote a 
letter to the Food Minister saying all 
these things—the Food Minister here 
did not at least look into it?  Even 
though he does not reply, and when 
he understands that there la  some- 
discrepancy? It may be that when we 
wrote letters some figures may  not 
have been correct, but he should have- 
said “No; your figure* are not comet”, 
or he should have enquired tram Uar
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State and then said, “there is some 
discrepancy.  I shall enquire into it.” 
So, it may not have been done con
sciously or unconsciously, but it is mis
leading the people and it is mislead
ing the House also, because, so many 
times the letters have been sent  to 
the Food Minister. The same copy of 
the letter sent to me was sent to him. 
In that, the figures are given.  At 
least at that time, he should have en
quired into it. He must have respect; 
it may not be a Congress Food Minister 
in Kerala, but when the Food Minis
ter of Kerala says something, he must 
have enquired and then advised  the 
Food Minister, "Your figures are not 
correct,” or told the Food Minister 
that “my figures are correct, or the in
formation that I have got is not cor
rect.”  It is not a simple thing today 
to say that “there is some discrepancy 
and I shall enquire into it.”  It must 
have been enquired into earlier.

We are sitting here as Members of 
Parliament.  I have respect for Shri 
Jagjiwan Ram. I am also a Member 
of Parliament elected to this House 
from 1952 onwards.  When I send a 
letter to him saying this is the posi
tion, he must reply and say “Your 
figures are not correct,” or "I  shall 
enquiry into it.”  There were 15 days' 
tinre for enquiry. Even now, it is not 
being done.

Y*W ** 6TKT :

;I<ki $ 1

Shri Jagjiwan Ram:  Mr. Gopalan 
wrote a letter to me.  Unfortunately, 
at that time, I was out of the  head
quarters. I returned only on the 21st 
morning.  Unfortunately, I saw  the 
letter of Mr. Gopalan after the  Ad
journment Motion was over.  That is 
why I have not been able to send re- 
flies to his letter.

8Uk Manaharan (Madras North): 
Even now you are not in a position 
■to My.

M  Jagjiwaa Sam: There if no 
-question of mincing matters.  J am

saying that a misunderstanding has 
arisen because here, in the  depart
ment, they have been maintaining the 
figures of  supplies  from  the Food 
Corporation,—

(Y?t) : T'JTWW 

»T5>?!r, >m srcwr vr srw $ i fror 

lisv jttott to *rw *f  ̂ rsr 

•35 i  anr  W t  JijftCT

*flf $  iff  IRRT

m  stf- f , 5ft  SFT

$f<T VT'TT ’[TfjflT

 ̂  ftr  fsTriSte

*r ’ssrr wswr %  f*F*rr  i ?«r % ?*r

*Ttf  ̂I BVTTI *f»BI

tfeft  Ir % i tit  =rf

iSf |CS $ C P, H||̂p f%e f̂pâ 
*nr»fY WT5fl •Tjfl’  S I T'T Tt ITT'ft 

4̂̂ wft  I

aft smftwr TIH : IT it ffTOT 

TT WT*r =Tft I I % "(ft ftrsJRTKt 

t: fair  r g i

The figures that have been maintained 
are the figures relating to the supplies 
from the stocks of the Food Corpora
tion to the fair price and other shops 
of the Kerala State.

Shri N. Sreekantan Nair: Even  in 
regard to the allocation, there is  a 
difference of 10,000 tons.  The Minis
try has given to the press that 70,000 
ton; have been supplied, but the Chief 
Minister of Kerala says it is only 40,000 
tons. How is it that always the figures 
given by the Government of India are 
higher than what we receive? It Is a 
question of human life; it ia a ques
tion of human suffering.  It is not • 
question of mere figures.

||f  |Ĉy > mt 33:|̂ S| 33w
ft  fforr ?

Mr. Pnft> »»«akar Let fate flalah-



■kit JagJHraa tes So fkr a* the
Mfi»s quoted by the Kerala Minister 
■or Mr. Gopalan ere concerned, they 
are the figures of arrivals in Kerala. 
One is the supply; the other is the 
arrival. And even in arrivals, there 
oaay be a difference of one thousand 
or two thousand tons, because it may 
be on the last day.  As I have said, 

two figures are there.  I have 
1 the figures. (Interruption). Even 

if there is a divergence or discrepancy 
in regard to that, certainly I will check 
«p with the Food Minister of Keralu 
and my own Ministry and find  out 
why there has been this discrepancy.
Shri P. Ramamurti: It is  not just 

so simple as the minister would make 
out that there is a discrepancy in the 
ligures supplied by the Food Corpora
tion and these figures.  The point is,
10,000 tonnes of rice which were arriv
ing by a steamer  was  also  taken 
into account here. But the Kerala 
Food Minister  had  specifically 
pointed  out  in  her  letter  to 
Union  Food  Minister  that after 
unloading  5000  tonnes,  the ship 
weot to unload the balance at Bombay, 
In spite of her repeated telegrams as
king the Food Ministry to allow the en
tire quantiey to be unloaded in COchin, 
it was not done.  Even after all this, 
on.the 22nd, on the floor of this House, 
the Minister said that the 10,000 tonnes 
at rice were unloaded in Cochin. He 
cannot throw the whole blame on the 
Food Corporation. There has been a 
deliberate attempt to  mislead  the 
House by saying that much more has 
been supplied to Kerala than has been 
the ease actually.  This question had 
to be brought to the notice of the 
House under rule 115.  I do not see 
wfqr the Minuter on his own did not 
come forward with a statement that 
1m has made a mistake. We are (ted 
witis a situation where on the 22nd he 
made a statement that by the 80th of 
this month, «,000 tonnes would have 

there.  8 days later In Hajya 
Baiba, be says, It win be *0,000 and 
mt Ufin. ItM* to the preas on the 
*»!*«*> * la M,MO. Is the Food 

fe W Manad for these 

' «J*»f ■

tin

«J*j. rootSfrahu  JXAISTHA 8,1888 (SAKA)  supplied to Kerala 1786.
(St)

Shri Jagjiwan Bam; So far  as
10,000 tonnes are concerned, the figure 
Of 10,000 has not been taken  into 
account here.  Only 5,000  has  been 
taken into account.  It so happened 
that in the previous month, the 10,000 
tonnes that was to be unloaded arrived 
two days later. It came on the 2nd of 
the succeeding month and it was taken 
into account in the succeeding month 
as 10,000. So far as the 3,000 Is con
cerned, only 5,000 has been taken into 
account.  <Interruptions).

Shri Vasudevan Nair:  What is the 
explanation for giving out,  various 
•figure!! like 63,000, then 60,000  and 
then 50,000?

Shri Jagjiwan Ram: So far as the
supply to be made was  concerned, 
that was on the expectations of the 
despatches from Andhra. When there 
was a meeting of the Southern Zonal 
Council, the Food Secretary met the 
Chief Minister and Food Minister of 
Andhra and he was assured that the 
despatches will increase.  On  that 
basis, it was  expected  that larger 
quantities of rice would move from 
Andhra to Kerala.  On that basis, I 
said our expectation is that  larger 
quantities of rice will move to Kerala.
I never said that it has moved.

Shri H. N. Mukerjee (Calcutta North 
East): It does seem very queer that 
on the basis of the hypothetical pro
position that certain quantities might 
have moved, a Minister made a state
ment in this House which has led to 
all this imbroglio. We are confronted 
with a very peculiar situation, where 
the Chief Minister of a State Issue a 
press statement after paying a visit 
to Delhi only the other day that in 
the six-month period, nearly 00,000 
tonnes bare been short as far  as 
receipt is concerned and the Minister 
comes forward and says, "If only you 
look into the Hgures Imare dosrty, 
the Food Corporation sundial would 
seem to cover up the lag.” That floes 
not seam to be the view «*' the ChM# 
Minister. I do not belong to KMla.' 
but I am eaaAatM With tfdMfe:
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in Parliament where the Central Gov
ernment gives some figures  which 
at* entirelly controverted by the Chief 
Mhdater at Kerala, which Chief Minis
ter wu here only the other day. The 
Minister's explanation ultimately boils 
down to this that “we were expecting 
certain things to happen and on that 
basis i had told the House that the 
supply would be adequate, but it did 
not happen.”’

It was for him to come first of all 
no motu before the  House to  say 
that hid expectations regarding  sup
plies to Kerala had been falsified and, 
therefore, the statement that he made 
on that day was not correct.  It was 
for him to come forward and say that. 
But, unfortunately, it wig the  duty 
of the Members of the Opposition to 
put in a statement and get him to 
come and try to explain sophistically 
what the reason was. Hus is a very 
peculiar situation for which there are 
remedies and those remedies should 
be applied.

Shri P. Banummti: sir, this is a 
very strange thing. Here is the Pood 
Minister of the Government of India 
who doe, not understand that there is 
a Rood Corporation which  supplies 
food not only from whatever is pro
cured from inride but also from out
side. He came and made a statement 
on the floor of the House on the 22nd. 
Then we asked him what was  the 
•rtaal supply from outside. Ohat was 
a spedfe question, because the Central 
Government was oomnitted to supply
75,000 tons ot foodgraiaa par nftnth 
trom outside Kerala.  Hut was the 
oriy question that was being discussed. 
Here is our wonderful Food Minister 
who 4oea not understand what 1* the 
dWhseiite between food supplied fix*n 
outside and th* supply___that is pro
owed front inside.  Uttar the IVwd 
Minister does not lmo«r any of thee* 
IhfaVraa he must honestly admit that

was being discussed to the ftaor «C 
the House wss not wfaat wa» procured 
frcsn Inside but what wss actually tke 
commitment of the Government  of 
India for supply from outside  the 
State and out ef which what ws 
actually fulfilled. That was the rad 
issue in the adjournment motion. Far 
him to come end say that the IVml 
Corporation had  given  something, 
that also stands, and all that sort of 
thing is « wonderful way of expMln- 
ing things.  Either he does not know 
how the Pood Corporation functions or 
he is deliberately trying to mislead' 
the House.  What sort of Ministry is

* *• mo ftrwrtf  :

snjtoi, t u$ ammvpiT j 

fa aw <R*ffaT*S|T  * fH

* fh* «tr tar

fair anwr $  anftr 

w* 5̂ % umrr %fir

f wrcft  ?fv *2?^

*»rcfinfr

jjggTTfrfrHTjjgy  ? fFFrt'fa- 

WsmrtfWwr̂ tfh: ̂   wrer

fa ̂  w w*r qafy

ifr 3W ̂  IW?

" W f i ............  (a m n j

*tar qnastlea Hut

Mr. Depoty-Speaker: That la
relevant to the Issue unde ____
(mterruptknu).  We an diicaMii* 
the diserqnncy ln some  £gur*e at 
supplies (Interruptions).

ShH F. Sasmuanrtl: Let Urn, ofler 
to make Shri Tiwiry the Peed Wal
ter.

*   w* Srtrft : * 

ft vwr,

# Mnm  femir, m m  

«r #mi «r M i»

a * * * * ;
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Shri N. Sreekantan Nair: Sir, he 
has no 'business to interfere. I can 
understand the Food Minister giving 
a reply. Our people are starving. 
He must sit do,wn. 

Mr. Deupty-Speaker: Order, ord.;;ir. 
Let all hon. Members resume their 
seats. This being a sensitive issue I 
allowed some latitued and all'Owed 
questions seeking ,clarification to be 
;put. There 'is no question of argu
ments and .counter-arguments being 
put forward at this stage. What I 
would suggest is, the hon. Minister 
has given an explanation and, there
fore, let us stop it here. If there is 
any further argument .... (Interrup

tion). 

Shri S. M. Banerjee: Sir, on a 
point Of order. From the statement 
Of the hon. Minister it is clear now 
that whatever he sald on the 22nd 
some of the figures have been proved 
to be wrong. He has taken shelter 
under the plea that he did not know 
exactly what was supplied or procured 
by the Food Corporation. As men
tioned by Shri Ramamurti, the Chief 
Minister of Kerala, who is here today 
has given a statement that the total 
a.llotment from December to May was 
3,94,059 tons while the actual recei;pt 
up to 24th May was only 3,14,269 tons. 
If )"OU' will ,permit me, Sir, I would 
like to pay 'it on the Table of the 
House so that hon. Members may 
see for themselves who is confusing 
the country, whether it is the Chief 
Minister Of Kerala or the Food Minis
ter of the Union Government. I shall 
Jay it on the Ta:ble uf the House. 

Mr. Deupty.Speaker: This will be 
published and sent to the Food Minis
ter. He w"J.11 go thz,ough it. It is not 
necessary to lay it on the Table. 

Shri S. M. Banerjee: Sir, if you 
wil! allow me, I will lay it on the 
Ta,ble. 

Mr. Deputy-Speaker: If public 
statements Of either the Food Minis
ters or the Ohief Ministers of different 
States are to be laid 0n the Table of 

the House, it would create a d1fficult 
situation. He can send it to the Food 
Minister s0 that he can go through 
it. • 

Shri S. M. Banerjee: I wish to know 
whether that statement is correct or 
not. 

Mr. Deputy-Speaker: He has already 
replied to it. 

Shl'i Chengalraya Naidu ( Chittoor): 
Sir, on a point Of order. The Minister 
has given ,a statement. Are we to rely 
on that statement of the Food Minis
ter or the statement of some:body who 
does not bel'ong to this House? .. , .. 
(interruptions). If this continues you 
are not going to get any more rice 
from Andhra .... (interruptions). 

�r �m;,.� c;'f!°\ : ��cf.T 'Gft;;r 
�f, ;;i'T'ef <fiftl'llT.f i;foTl:fT ;;J"il:f I 

Mr. Deputy-Speaker: Th,2 hon. Mem
bers are within their right to quote 
what their Chief Minister has stated 
and try to seek further clarification 
from the Central Food Minister. There 
fa nothing wrong in it. 

Shri Tenneti Viswanatham (Visakha
patnam) : I would like to say a word. 
I understand that a friend from 
Andhra Pradesh has said that if this 
continues Andhra will not supply rice 
to Kerala. Did I hear him correctly? 

Mr. Deputy-Speaker: I do not think 
he has s,aid anything of that sort. That 
is a personal expression .... ( inten·up

tions). It is not the Government's 
view nor is it the party's view; it is 
an individual ·opinion and it has no 
value. Anyway, r• thank you for 
po,inting it out to me. 

Shri Tanneti Viswanatham: Shall 
we take it that he has not said it? 

Mr. Deputy.Speaker: I would like 
to agree with you. 

Shri Tenneti Viswanatham: He has 
not said it. 

Mr. Deputy-Speaker: Yes. 
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Shri H.  IwriawlM Nair:  Two
week* ago there wa* a statement by 
the official spokeman of the Andhra 
Government that because the attitude 
of Kerala was not reasonable, they 
were not going to give Kerala  the 
priority.  We are not at anybody’s 
door with the beggar’s bowl.  If you 
cannot give us rice, we will get rice 
from outside; give ug the foreign ex
change. We are not begging. We do 
not go about seeking alms at the doors 
Of Andhra.  We are people who do 
our work and earn foreign exchange..

Shri Jagjiwan Ram: Sir, may I say 
just one thing? As regards the ques
tion of figures, I attach great impor
tance to the Agures given by the Food 
Minister or Chief Minister of Kerala— 
I cannot brush them aside—and I will 
have to se that  we  reconcile  our 
figures of arrivals in Kerala  with 
their figures of arrivals in Kerala.

So far as Andhra is concerned, it 
will be our endeavour to see  that 
Andhra meets the commitment of 6 
lakh tonnes of rice to be given to the 
Centre for supply to Kerala.

Shrimati  Lakshmiltanthamma
(Khammam): I just want to remove 
the misunderstanding or misapprehen
sion in the House.  Andhra Govern
ment has been very anxious to help 
the people in other States and I do 
not think there need be any fear or 
misapprehension on -that score.  In 
spite of the suffering of the people of 
Andhra, we have been giving rice to 
others.

14.SS hrs.

ELECTIONS TO COMMITTEES

(i) Imbian Council or Agricultural 
Rksxabch

The Minister of Food and Agricul
ture (Shri Jagjiwan Sam): Sir, I beg 
to nttve:—.

"Rat in pursuance of  Bale 
3(18) of tii* Rules of the Indian 
Council ofAgriciittural Ho—arch.

the members of Ink Sabha  do 
proceed to elect, in such manner 
as the Speaker may direct, four 
members tom among them*elv»s 
to serve as members of the Indian 
Council of Agricultural Research.”

Mr. Depnty-Speaker:  The question
iS;

“That in pursuance  of  Buie 
3(13) of the Rules of the Indian 
Council of Agricultural Research, 
the member* of Lok SafUha  do 
proceed to elect, in such manner 
as the Speaker may direct, four 
members from among themselves 
to serve as members of the Indian 
Council of Agricultural Research." 

The motion wo* adopted.

(n) National  Shipping  Boazd

Hie Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Oo-operation (Shri 
Annaaahlb Shinde): Sir, on behalf of 
Shri V. K. R. V. Rao....

Shri A. B. Vajpayee (Balrampur): 
Has he been authorised?

The  Minister  of  Parliamentary 
Affairs and Communications (Dr. Haas 
Sabhag Singh): .Yes,

Shri Annasahib Shinde: I beg to
move:—

“That in pursuance of  adb- 
section (2) (a) of section 4 of the 
Merchant Shipping Act, 1958, the 
member* of Lok Sabha do  pro
ceed to elect, in such manner a* 
the Speaker  may direct,  four 
members from among themselves 
to serve as members  of  the 
National Shipping Board to  he 
reconstituted with effect from the 
8th June, 1967.”

Mr. Depaty-Speaker: The question
is:

“That in pursuance  of sub* 
section (8) (•> <* section 4 of the 
Merchant Shipping Act,  1M  
themamber* of L0k 8*ttM.fe«t*> 
Mad to aleet, in such earner .


